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An Act to provide avainst the p r i n l i n ~  arld publication ~f 
incitement to  cri,Le < L ~ C I  u t l ~ e r  r ~ b j e r ~ t i o t l ~ b ~ e  tn;2tter. 

123rd O c t o b e ~ ,  1951 j 

BE it  enacted by Parliament as follows : - 

CHAPTER 1 

1. Short title, extent and cammencement.-(1) This Act inay be I 

called the Press (Objectionable Matter) Act, 1951. 

(2) I t  extends to the whole of India except the State of Jammu and 
Kashmir. I + (3) I t  shall corne into force on such date as the Central Goverilinent 
mag, by notification 

I 
force for a period of 

1 2. Definitions.-11; this Act, unless the contest othertvise requires,- 

(a )  "book" includes every rzlume, part or division of a volume, 
pamphlet and leaflet, in any _language, and every sheet of music, 
map, chart or plan separately printed, lithographed or otherwise 
mechaniually produced ; 

(b)  "Code" means the Cocle of Criillinal Proceclure, 1898 (Act 
V of 1898); 

(c) "competent authority" means any officer empowered in this 
behalf by a general or special order of the State Government; 

(d) "document" includes also any painting, drawing , or photo- 
graph or other visible representation; 

(el "newspaper" means any periodical worlr colltaining public 
news or comments on public news; 

(f) "news-sheet" means any document other than a newspaper 
containing public news or comments on public news; 

(g) "press" means a printing press, and includes all plant, 
machinery, duplicators, types, implements a d  other materials used 
far the purpose of, or in connection with, rrinting or multiplying 
documents; 

(h) "Press Registration Act" means thc Press and Registration 
of Books Act, 1867 (XXV of 1867); 
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(i) "Sessions Judge", in relation to the  presidency town of 
caluutt:i or of Madras, rneaus the Chicf Prosidcnoy 'Magictrnte; 

(j) " unauthorised newspaper" means- 

(i) any newspaper in respect of whioh security has been 
required under hhis Act but has not been fu rn i sh~d  as required, 
or 

(ii) any newspaper which is published without conforming 
to the rules laid down in section 5 of the Press Registration Act; 

( k )  "unauthorised nc~vs-sheet" meaqs any news-sheet in respect 
of which security has been required under this Act but has not been 

7--- furnished as require 
Y ---I- 

(lj "undeclared press" m e a l s  any press other than a press in 
i. respect of which there is for the time being a valid declaration under 

section 4 of the Press Registration Act. - 
3. Objectionable matter defined.-In this Act, the  expression 

"objectionable matter" nleans any words, signs or visible representations 
which are likely to- 

(i) incite or encourage ally person t50 resort to violence or sa.botage 
for the purpose of overt.hrowing or undermining the Government 
established by ~::ITV in India or in any State thereof or its' authority in 
any grea ; or 

( i i )  incitc or encourage any person to commit ml~rder, 'sabotage or 
any offei~ce involving violence; or 

(iii) incite or ellcourage a:ny person to interfere with the supply 
and distributior. of food or ~ t h e r  essential commodities or with easentia,l 
services ; o r  

(iv) seduce an! inernber of any of the armed forces of the Union 
or of the police foi:ces 1"1-uin his dlegiance or his du ty ,  or prejudice t h e  
recruiting of persons to serve in any such force or prejudice the 
clisciplinc ot: :lny such fo rm;  or 

(v) promota feslings of el nlity or hatred between different sections 
of the people of India; 

ar which- 

(vi) a,re grossly indecent, or are scurrilous or obscene ov intended 
for blackmail. 

Expiu~zatioit I..-Com~xents expressing disapprobation or criticism 
of any law cr of any pclicy or administrative pction of the Government 
wit11 a view to nbh in  its alteration or redress by lawful mehns, and 
words pointinr out,  v;ith a view to their removti:l, matters which are 
producing, or have a tendency to produce, feelings of enmity or ha.tred 
between different sechior~s of the people of India, shall not b e  deemed 
to be objttctionab!a lna,ttar withill the meaning of this gection. 

Ezl~Lanatzo~z 11.-In judging \\rhether any matter is objectionable 
n ~ a t t c r  under this Act, the effect of the words, signs or visible 
representations, and not the intention of the keeper of the  press or 
the publisher of the newspaper or news-sheet, as the case may be, shall 
be taken into account. 



Explc~~zntco~z Ill.-"Sabotage" incalls the doiug of damage to plant 
or stoclis, or to bridges, roads and the like with intent. to destroy or 
~rijuriously to afiect, the utility of any plant, or service or lllealls of 
communication. 

CHAPTER I1 

PI~INTING AND PUBLICATION OF OBJECTIOHABLE MATTER 

4. Power to demand security from presses in certain cases.-When. 
ever upor1 complaint made to him in writing by the competent authority 
and inquiry made in  the manner hereinafter provided, a Sessions Judge 
ra satisfied-- 

(a) that any press kept within the local limits of his 
jurisdiction is used for the purpose of printing or publishing any news- 
paper, nws-sheot,  boolr or other document containing objectionable 
matter, and 

(b) that there are sufficient grounds for demanding security from 
the keeper of $:he press under t,his section, 

the Sessions Judge shall, by order in writing, direct the keeper of the press 
to deposit as security within tweuty-one days from the date of the order, 
such amount as the Sessions Judge may think fit to require in money or 
the equivaleilt thereof in Government securities as the person making the 
deposit may choose : 

Provided that i f ,  having regard to all tlie circumstances, the Sessions 
Judge is satisfied that the requirements of t he  case will be met by a 
warning, he may, instead of demanding security, record suoh warning. 

5. Power to forfeit security or demand further security.-Whenever 
upon complaii~t made to him in writing by the competent authority and 
inquiry made in the manner hereinafter provided, the Sessions Judge is 
satisfied- 

(c) that any pres:; in respect of which any security has 
been ordered to be deposited under section 4 or under this sectiov 
is thereafter used for the  purpose of printing or publishing ally news- 
paper. news-sheet, book or other document containing objectionable 
matter, and 

( b )  that there are sufficient grounds for making an order lllider 
this section, 

the Sessions Judge shall, by order in writing,- 
(i) declare such security as has been deposited OY any portion 

thereof to be forfeited to the Government. or 
(ii) direct the keeper of the press to deposit, within twenty-one 

days from the date of the order, such further security as the Sessiolls 
Judge may deem fit to require, 

and may also, in either case, declare all copies of the newspaper, news- 
sheet, book or other document containing such objectionable matSz,r. wher- 
ever fourid in Ind;a, to be forfeited to the Government. 

6. Consequences of failure to deposit s3curity as required under 
section 4 or section 5.-(1) Where the keeper of a press is required under 
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or section 5 td deposit ally tLllitrunt as security and the deposit 
de wlthin the time allowed,- 

,.U) the declaration made by the keeper of the press under the 
Press Registration Act shall be deemed to be annulled; 

( b )  notwithstanding allything contained in the Press flegistra- 
tion Act, neither the said keeper of the press nor any other person 
shall makc, or bc a,llomed bo make, a fresh declaration before a ~Vlagis- 
trate under that Act in respect of the press unbass he deposits with 
the Magistrate as security the same amount as was required of the 
keeper of thz pwss undar section 4 or section 5, as the chse nlrty be, 
in nloney or the equivalent thereof in Government securities as the 
person making the deposit may choose; and 

(c) the press shall not be used for the printing or publishing of 
any newspaper, news-sheet, book or other document until 6he deposit 
has been made. 

' 2 )  Where any press is used in contravention of clause (c) of 
sub-suction (i), any Magistrate may, or? a complaint in wrlting made to 
him in this behalf by the competent authority, direct the keeper of the 
press to  show cause why it should not be forfeited to Government, and, 
after hear~ng him and on being satisfied that there are grounds for passlng 
the order, declare the press or any part hhereof to be forfelted to the 

: Qoveri~ineilt : 
Provided that the press or part thereof so forfeited shall not be dis- 

posed of within a period of three months from the date of the order of 
forieiture, and if the keeper of the press deposit3 the required a.inount 
viithiu the sfmesaid period, the press 'or part bhareof, as the case rnciy 

be, shall be returned to the keeper of the press. 
I 7. Power to demand security from newspapers and news-sheets in 

certain cases.--Whenever upon complaint made to him in writing by the 
~ c ~ m p e t e i ~ t  authority and inquiry made in the manner hereinafter provid- 
ed, a Sessions Judge is satistied-- 

(a) that  a newspaper or news-sheet published within {;he local 
limits of his jurisdiction contains any ob]ectionable matter, and 

( b )  that there are sufficient grounds for demanding security from 
the publisher of the newspaper or news-sheet under'this section, 

the Sessions Judge shall, by order in writing, direct the publisher of the 
newspaper or news-sheet to deposit as security within twenty-one days 
from the date of the order, such amount as the Sessions Judge may think 
fit to require in money or the equivalent thereof in Government securities 
as the person making the deposit may choose. 

8. Power to forfeit security or demand further security.-Whenever 
upon complaint made to him in writing by the competent authority and 
inquiry made in the manner hereinafter provided, the Sessions Judge is 
satisfied- 

(a )  that any newspaper or news-sheet in respect of which any 
security has been ordered to be deposited. under section 7 or under 

. this section thereafter publishes any objectionable matter, and ' 

( b )  that  t8here asp. sufficient, grounds for making an order under 
this section, 

the Sessions Judge shall, by order in writing,- 

(27 declare such security as  has been deposited or any portion 
thereof t o  be forfeited to the Government, or 
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(ii) direct the  publisher of the  newspaper or news-sheet fro 
deposit w~th in  twenty-one days from the date of the order such further 

I 

security as the Sessions Judge may deem fit to require, C ,  

and may also, in either case, declare all copies of the  newspaper or news- 
sheet containing such objectionable matter,  wherever found in India,  t c  
be forfeited to  the Government. 

9. Consequences of failure to deposit security a s  required under section 7 
or section 8.-(1) Where the  publisher of a newspaper is required under 
section 7 or section 8 to  deposit any amount as secwibp and t h e  deposli 
is not  rrlade within i.he time allowed, 

( a )  the  declaration made by the publisher of the newspaper 
under section 5 of the Press Registration Act shall be deemed to be 
annulled ; and 

( b )  notwithstanding anything contained in t h e  Press Registra- 
tion Act, no persoil shal! make, or be allowed to make, a fresh decla- 
ration before a A'Iagistrate under section 5 of that  Act as publ~sher 
of that  newspaper or any other newspaper which is the same in sub- 
stance as that  newspaper, unless h e  deposits with the iV1:lagistrste as 
security the  same amount as was required of the publisher of the 
newspaper under section 7 or section 8, as the case may be, in money 
or the equivalent thereof in Government securities as the  person 
making the  deposit may choose. 

(2) Where a deposit is required from the  publisher of s, newspaper or 
l~ews-sheet under section 7 or section 8, no press shall, after the  expiry of 
t h e  t ime allowed to inalte the  deposit, be used for the  printing or pgblish- 
ing of such newspaper or news-sheet, without the permission of the  Gov- 
ernment,  until the deposit has been made. 

(3)  The keeper of a11~- press who ki~omingly contravenes the provis~ons 
of sub-section (2) shall be punishable with imprisonment for a term which 
may extend to one year, or with fine, or with both, and where such lieeper 
is convicted for a second or subsequent contravention under this sub- 
sectioii in rc.spect of the same newspaper 01- news-slieet, the Court may 
also direct that  the  press c~ any part thereof shnll be  forfeited to  
Go\-cr!irnent : 

P~-o\sic!ocl t l l ~ t  the  1.~1.css or part t,hereof so fo~feited shall not be disposed 
of within a period of thi.ee months from the dnte of the order of forfeiture, 
mrl  if the keeper of the prcss deposits the  required amount within the  
aforesaid period, t h e  press or part  thereof, as the  case may he, shal! be 
returned to the keeper ol the press. 

10. Amount of security.-The amount of security, required to be 
deposited by the  keeper of a press or the  publisher of any ri,nv;:l)apar r.r 
news-sheet under se-tion 4 or section 5 or section 7 or section S, shall be 
6xed with due regard to the  circurnstanres of the  case and shall ilot be 
erccssive, and shall, in no case, be larger than the  amount sp13cifietl in the 
cqnplaint  under section 16. 

11. Power of Government to  declare certain publications forfeited.-- 
The Stnte Gavel-nment may ,  on the  certificate of the  Advocate-General 
or the  principal law officer, a s  the case may be,  of the  Etate or of the  
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Attorney-General of India that  any issue of n newspaper or ne~vs-shect or 
any book or other clocument, wherever made, contains any ob~ectionable 
matter, by notificatioil in the Official Gazette, stating the  grounds for thc 
order, declare that every copy of such issue of the  newspaper or news- 
sheet or of such book or document shall be forfeited to the Government. 

12. Power to detain packages contakdng certain publicatians whea 
imported.-(1) The chief customs officer or other officer autho15sed by the  
State Government in this behalf may detain any package brought whether 
by land, sea or air into the t,erritories to which this Act extends in which 
he suspects there are newspapers, news-sheets, books or ,other documents 
containing objectior~nble iuatter, and shall fo~tl>r\4tl l  forn-arc1 of 
any ne\\.zspallers, bool;~ or other docilineirts foui~d thcreii? to s::iie%icer 
cis the' State Government may appoint in this behalf to be disposed of in 
such manner as the State Government may direct. 

(2 )  Any person aggrievecl by any action taken undcr sub-section (1) 
may apply to the State C~overnment for review and the Sta te  Ciovern- 
ment may pass such orders thereon as 'it bhinks fit. 

13. Prohibition of transmission by post of certain documents.-(1) No 
newspaper, news-sheet, book or other document which has been declared 
to be forfeiteci vndei any of the provisions of this Act, and 110 un- 
authorisecl nexvspaper or unauthorised news-sheet shall be t,rnlislllitted 
by poat. 

(2) Any officer in charge of a post office or authorised in this behalf 
by the Postmaster-General may detain in course of transmission by post 
any article. other than a letter, which he suspects to contain any rruch 
doc~liilent RS is illentioiled in sub-section (I),  and shall deliver all such 
articles to sush officer as the  Sta te  Government may appoint ill this be- 
half. 

(3) If the officer t o  whom any artisle is deliveccd under sub-section (2) 
is satisfied that  the  article contains any such document as is mentioned 
in sub-section ( I ) ,  he may pass such orders as to the disposal of the article 
snd its contents as he deems proper, and if h e  is not so satisfied, he shall 
return the ~ r t i c l e  t,o the post &ice for transmisslon to the addressee. 

14. Power to seize and destroy unauthorised news-sheets and news- 
papers..--(1) Any police officer or any other person e.mpowered in tbis 
behalf by the Sta te  Governmeilii inay seize any unauthorised newspaper 
or uneuthorised news-sheet. 

( 2 )  Ally Presidency Magistrate, District I l l~~gistrate,  Sub-divisional 
Magistprate or Magistrate of the  first class may, by warrant authorise any 
police officer, not below tl:e raillr of sub-inspector, to enter upon and 
search any place where any stock of unauthorised newspapers or news. 
sheets may be,  or may be reasonably suspected to  be, and such police 
officer ma7 seize any docun~ent  found in such place which ill his opinion 
are unauthorised newspapers or unauthorised news-sheets. 

(3) All documents seized under sub-section (1) shall be produced as  
soon as mag be before a Presidency Magistrate, a District Magistrate, a 
Sub-divisional Magistrate or a Magistrate of the first class and all dccu- 
.,lents seized under sub-section (2) shall be produced as soon as  map 
be before t h s  Court of the Magistrate who issued the  warrant. 
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( b )  If, ill tile opinion of such Magistrate or Court, ally of such docu- 
ments are unauthorised newsphpers or unauthorised news-sheets, the  
Mag1st~:~te or Court rnay cause them to be destroyed, but i f ,  in the  opinion 
of such Maglstrt~le or Court any of such docnments are not unauthoris~d 
newspapels ~r unau~hor~sed news-sheets, such Magistrate cr Court shall 
dispose of them in the manner provided in sectioris 623, 524 and 526 of 
the Code. I 

15. Power to seize and forfeit undeclared presses producing un- 
authorised newspapers a n d  unauthorised news-sheets.-(1) Where a 
1lresiclenc.y Ma,gist,rate, District Magistrate or Sub-divisioaal Magistrate, 
has reason to believe that an unau'thorised newspaper or unauthorised 
usws-sheet is being produced from an undeclared press within the local 
limits of his jurisdiction, he may, by warrant, a.uthorise any police o&cer 
not below the rank of sub-inspector to enter upon and search any place 
where such undeclared press may be, or may be reasonably suspected to 
be and if in the opinion of such police officer any press found in such 
place is an undeclared press and is used to pro,duce an unauthorised news- 
paper or unauthorised news-sheet, he may seize such press and any 
documents found in the place which in his opinion are unauthorised 
newspapers or unauthorised news-sheets. 

(2) The police oRcer shall forthwith make a report of 'the search to the 
Ccurt ~vllich issued the warrant knd shall pro-luce before such Court as 
soon as rnsy be all propcrty seized: 

Provided that where an) press which, has been seized cannot be 
readily r e r r ~ o v ~ d ,  the  police officer may produce before the Court only such 
parts thereof as he rnay thick fit. 

( 3 )  If such Court after such inquiry as it may deem requisite is of 
opinion that  a press seized under this section is an  undeclared press which 
is used to produce an unauthorised newspaper or news-sheet, it may, by 
wder in writing, declare the  press or any part thereof to be forfeited tc, 
tha Government, but if after such inquiry the  Court is not of such opinion, 
.t shall dispose of the  press in the  manner provided in sections 523. 624 
and 525 of the Code. 

(4.) 'I ' i~e Court s h d l  deal with the docurnents produced before it under 
this section in the nlanner provided in sub-section ( 4 )  of section 14. 

CHAPTER I11 

I n q u i q  before Sessior~s Judges 

16. Contents of complaint.-Every complaint to the  Seesions Judge 
under this Act against any person (hereinafter referred to as the respon- 
dent) shall state or describe the objectionable matter in respect of which 
the complaint is made, and where it is desired that  security should be 
demanded from the respondent, shall specify the  amount of security 
which, in the opinion of the  State Government, should be so demanded. 

17. Issue of notice.-On receipt of a cornplaint from the conipetent 
authority, the  Sessions Judge shall issue notice thereof to the  respoildent 
calling upon him to appear and show cause on a date to be specified in 
the  notice whv such action as may be appropriate in the  oircumstancee 
of the  case should not be taken against him under this Act. 



18. Procedure for inquiries.-(1) When the respondent appears before 
the  Sessions Judge in compliance with a notice under section 17, t?llc 
Sessiolls Judge shall sett'le the  points for determination and proceed to 
inquire into the  complaint, and after taking such evidence as may be 
produced and after hearing the parties, pass such orders under this Act 
a;; he may think fit. , 

(2) Any inquiry under this Act shall be made, as nearly as may tte 
practicable, in the manner prescribed for conducting trials ill suinmons 
cases by Magistrates under the Codc except that evidence shall be recorded 
in full. . 

19. Non-appearance of respondent.-If upon the day appointed lor the 
appearance of the respondent or any day subsequent thereto to which 
the inquiry may be adjourned, the respondent does not appear, the 
Sessiuns Judge shall proceed to hear t'he coinplaint and take 1~11 such 
evideace, if any, as may be produced in support of the complaint and pass 
such orders under this Act as he may think fit: 

Provided that  if, on a* application made by tlie respondent within 
fiiteeli days of tShe date of the ex p w t e  order, the  Sessions Judge is 
satisfied that there are suffi~ient grounds, he may set aside the c~rder 2nd 
ma,ke A fresh inquiry into the  complaint. 

20. Jary.-(1) If in a.ny inquiry before a Sessions Judge under this 
Act, t,he respoildent claims to have the matter determined with the aid 
sf a jury, the provisions hereinafter contained shall apply. 

(2) Zvery such jury shall consist of five persons and shall be chosen 
from t,he persons summoned to act as such from the list of persons pre- 
pared under sub-section (3). 

2) The list shall e--nsma:+he --dace of - residenee-fde 
w ~ ~ k + n - - o f  +m~~y--suoh-p 

(6) I n  so far as the  provisions of parts C, E, F and I< of Chapter 
X X I l I  of the Code can be made applicable cousistently with the provisions 

shall apply to 4- 
e = - - m i ~ ~ M  

~ p ~ ~ ~ ~ + r - s p ~ ~ ~ i ~ n ~ 6 & o n - ~ f ~ t s - ~ w ~ ~ r 4 h - i ~ - s e ~ ~ i ~ ~  

21. Conclusion of inquiry made with the aid of a jury.-(1) Where in an 
inquiry made with the aid of a jury the Sessiolls Judge does not think 
it iiecessary t o  express disagreement with the opinion of the jurors or a 
majority of the jurors, he shall pass orders nccord;ngly. 

4 
(2) If in any such inquiry the  Ressims Judge disagrees with the clpinion 

of the jurors and is of opinion tha t  it is necessary for the ends of justice 
to submit t h e  case t o  t h e  High Court, he  shall submit the  case slccording- 
Ly regordbg the grounds for his opinion. 

(3) I n  dealing with the  case so submitted, the High Court map 
exercise any of the powers conferred on a Sessions Judge buy this Act. 

---_I_ 

4 ~ ~ + ~ ~ ~ ~ r ~ f &  I3 4jf/9$3(+ v.1. cq]. 
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22. Admissibility of previous and subsequent issues.-In any inquiry 
before a Sessions Judge with reference to any newspaper or news-sheet, 
any previous or subsequent issue of such newspaper, or news-sheet may 
ae given in evidence in aid d the proof of the nature and effect elf the 
words, signs or visible representations in respect of which the complainh 
IR made. 

Appeal and Appltcatioiz to Higli. Court. 

23. Appeal to High Court against orders of Sessions Judges.- 

she High Court may pass such orders as i t  deems fit confirming, varying 
or reversing the order appealed from, and may pass such consequential 
or incidental orders as may be necessary. 

24. Application to High Court against orders of forfeiture.-Any person 
aggrieved by an order of forfeiture passed by the State Government under 
section I1 or by a Magistrate under sub-sectioll (2)  of section 6 or sub- 
section (3) of section 9 or by any order under sub-section (2)  of seotion 12 
may, within sixty days of the date of such order, apply ti, the High 
Oourt to set aside such order, and upon such application, the High 
Court may pass such order as it deems fit confirming, varying 
or reverring the order of the State Government or the Magistrate, 
und may pass such consequential or incidental orders as  may be necessary. 

25. Procedure in High Court.-Every High Court may frame rdes  to 
regulate the procedure in respect of cases submitted to it under section 21, 
appeals under section 23, and applications under'section 24, ecsts in such 
proceedings and the execution of orders phssed therein, and until such 
rules are framed, the practice of such ' High Court, in proosedings 111 

respect of reference, appeal and revision shall apply, in sn far as may be 
practicable, t o  such cases, appeals and applications. 

CHAPTER IV 
PENALTIES 

26. Penalty for keeping press or publishing newspaper without making 
deposit.-(11 Whoever is the keeper of a press which is used for the 
printing or publishing of any newspaper, news-sheet, book or other docu- 
ment without making a deposit as required under section 4 or section 5 
dhall be punishable with fine which may exteild to two thousand nJp€es, 
or with imprisonment for a term which may extend to six months, or 
with both. 

(2) Whoever publishes any newspaper or news-sheet. without making 
a deposil as required under section 7 or section 8 or publishes such news- 
2aper or news-sheet knowing that such security has not been deposited 
4hall be punishable with fine which may extend to  two thodsand rupees. 
,r with imprisonment for a term which may extend to  six 'months, or 

with bot.11. 

27. Penalty for dleseminating unrtuthorised nmspapers  and u,n- 
authmised news-Sheets.-Whoever sells or distributes or keeps for sale or 
distribution any unauthorised newspaper or unauthorised news-shee'i 
knowing or having reason to believe that. i t  was an unauthorised newspaper 
or an unauthorised news-sheet shall be punishable with imprisonment for 
e term which may extend to six months, or with fine, or with both. 
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28. Service of notices.-Every notice under this Act shall be berved 
t u  cnt; manner prov~ded for the service of summonses under the  Code: 

Provided that  if service in such manner cannot, by  the exercise of 
3 ~ a  diligence, be eft'ected, the serving oficer shall, where the  notice 15 

lireorkd co the keeper oi a press, afix a copy thereof to some conspiciiou~ 
phrt of the place where the  press is situate, as  described in the keeper's 
declaration under section 4 of the Press Registration Act, and where tht 
notice is directsd to the  publisher of a newspaper, to some conspicunub 
part  of the  premises where the  publication of such newspaper is conducted, 
as given in the  publisher's declaration under section 5 of that  Act. alld 
thereupon the  notice shall be deemed to have been duly serves. 

29. Issue of search warrants in certain cases.-(1) Where any press 
is, or any copies of any newspaper, news-sheet book or other docu- 
ment arc, declared forfeited t o  Government under this Act, the  State 
Ciover~~nielie may direct a Magistrate to issue a warrant empowering any 
police officer, not below t h e  rank of sub-inspector, t o  seize and detain any 
property ordered to  be forfeited and t.o enter upon and search for sucl. 
property in any premises- 

(a) where any such property may be, or map be rea.sonablp ~ u w  
pected to be, or 

( b )  where any copy of such newspaper,.news-sheet, book or other 
document is kept for sale, distribution, publication or public exhibitiou 
or is reasonably suspec4ed to be so kept. 

(2) Without prejudice to  the  provisions contained in sub-section ( I ) ,  
where any newspaper, news-sheet. boolr or o i i~e r  dwiiment is declcred 
forfeited to Government, i t  shall be lawful for any police officer t o  seize 
the same wherever foundc  8 'T 

30. Conduct of searches.-Every warrant issued under this Act, shall, I' 

so far as  it relates to  a search, be executed in the  n~aslner provided for 
the execution of search warrants under the Code. 

31. Power to transfer cases.--Whenever it appears to  the  B i g h  Court 
or, a s  the  case may be, the  Central Government $hat the  transfer of anp 
particular inquiry under this Act from one Sessions Judge to &nother will 
be ~onvenie i i t  or will p r o ~ o k e  the  ends of justice, such transfer may be 
directed- 

(a) where both the Sessions Judges are subject to the  appellate 
lurisdiction of a High Court, by tha t  High Court;  and 

( b )  ir any other case by the  Central Government. 
32, Return of security in certain cases.-Where any lreeper cf a press 

or pub l i sh~r  of a newspaper or news-sheet has deposited m y  amount t i e  
security or further t;ec.iriiy as required under section 4 or section 5 or 
section 7 or section S a n d  no further action has been taken in respect of 
the preps cr newspaper or qews-sheet under this Act for a period of two 
years from t h e  date of s ~ i c h  deposit. t he  person who made the  deposit or 
any person claiming under him may apply to  the  Magistrate, within whose 
jurisdiction such press is s i t~ ia t~e ,  or,  as the  case may be, such newspaper 
or news-sheet is published, for the  return of t h e  security in deposit; and 
t h e r e u ~ o n  such security shall, upon proof of t h e  claim of the applicant to  
the. satisfactioc of the  Alagistrate, be returned t o  such person. 



P ~ e s s  (Objectionable ~ i a t t e r )  

33. Bar of jurisdiction.-Every declaration wf forfeiture purporting to 
be made under this Act shall, as against all persons, be conclusive evidence 
mar the forfeiture therein referred to has taken place, and no proceeding 
purporting to ,be t-aken under this Act shall be called in question by any 
Court exceptrthe High Court on appeal or application under section 23 or 
sectlon 24, and no civil or 2riminal proceeding except as provided bv this 
Act shall be instituted against any person for anything which is in good 
faith dono or intended to  be done under this Act. 

3%. Bar of double penalty.-Notwithstanding anything contained in 
this Acb, no keeper of a press or publisher of any newspaper or news-sheet 
shall be prosecuted under section 26, if for the same act or cmission such 
person h ~ s  bcen proceederl against under section 4 or section 5 or section 
7 ~r cection 8 nor shall any sucll person be proceeded against under section 
4 or sectic.11 5 or section 7 or section 8, if for the same act or omission such 
persori hss been prosecuted under section 26. 

35. Cognizability of offences under this Act.-Notwithstanding any- 
thing contained in the Cod(? any offence punishable under this Act and 
any abetmerut of a.ny such offence shall be cognizable and bailable. 

36. Amendment of sections 4 and 8, Act XXV of 1867.-In the Fress 
nnd Registration of Books Act, 1867,- 

(a) in section 4, for the words "the Magistrate" the words "the 
District, Presidency or Sub-Divisional Magistrate" shall be substi- 
tuted; and 

( b )  in section 8,  for the words "any Magistrate" the words 
"any District, Presidency or Sub-Divisional Magistrate" shall be 
substituted. 

37. Repeals.-(1) The Acts specified in the First Schedule are hereby 
repealed. 

(2) Any provision contained in any of the ProvinciaJ ocr State Acts 
epecified ir, the Second Schedule, in so far as it imposes arty restrif3tions 
on the prri-~iilg, publication or distribution of any newspaper, news-sheet, 
book or wthar document, whether b y  providing for the pre-censorship 
thereof, or for the demand of security from the printer or publisher. or 
In an? other manner, shall cease to have effect. 

THE FIRST S C m D U L E  
[See section 37 (I)] 

CENTRAL ACTS I 

I. The Indian States (Protection against.Disaffectio&Act, 
2. Tho Press (Emergency Powcrs) Act, 1981 (XXIII of 1031). 
3. The Foreign Relations Act, 1932 (XI1 of 1932). 
4 The Indian States (Protectioil) Act, 1034 (XV of 1934) 

STATE ACTS 
1. Tiie Iigderabad Press and Printing Establishment Act (XI1 of 1357F). 
2. The Madhya Bharat Press (Emergency Powers) Act, 1950 (LXIX of I 

1950). 
3. The Mysore Press and Newspapers Act, 1940 (XIV of 1940). 
i. The Patiala and Eas t  Punjab States Union Press (Emergency Powers) 

Ordinance, 2006 (XIV of 2006). 
5 The Rajasthan Press Control Ordinance, 1949 (XLVI of 1949). 
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THE SECOND SCHEDULE 
[See section 37 (2)l 

1. The Assam Maintenance of Public Order Act, 1947 (V of 1947) 

2. The Bihar Maintenance of Public Order Act, 1949 (I11 of 1950). 
3. The Bombay Public ,Security Measures Act, 1947 (VI of 1947) 

4. The Madhya Pradesh Public Security Measures Act, 1950 (XXIII of 
1950). 

5.  The Madras Maintenance of Public Order Act, 1949 (XXIII of 1949) 

A. Tha Orissa Maintenance of Public Order Act, 1950 (X  of 1950) 

7. The West Bengal Security Act, 1950 (XIX of  1950). 
8. The United State of Gwalior, Indore and Malwa (Madhya Bharat) 

Maintenance of Public Order Act, Samvat 2005 (VIJ of 1949) 

9. The Patiala and East Punjab Stat= Union Public Safety Ordinance, 
xu06 (V11 of 2006). 

10. The Rajasthan Public Security ,Ordinance, 1949 (XXVI of 1949). 
11. The Saurashtra Public Safety Measures Ordinance, 1948 (IX of 194%). 

1950 (V of 1950) 
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